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! S 18.1.97 1 Mr L.C. Manna, the applicant, in
This apalcat, on 18 Ju t 1 4 '
- form and withia time ' , person. Nong for the respondents. Issue
C. F. of Rs. 53/- ' tnotice on .the respondents before
deposited vide - : :admission. Returnable on 28.1.97.
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So Fun, 129.1.97 ~  Applicant in person is not _.
: :Present. Mr.S.Ali, Srr.c.G.S.C. is
%/ : :‘present for the respondents. No
\ ,copy of the application Eor’ssbxiea:
. 1 . tvice of the respondents have been
_ : ) :submitted by the applicant.However:.
T 1 tapplicant is given another oppor-
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- 119.2.97 - - . None present. Requnsltes have not bEen
by the “applicdrit.

submltted/ Registry to verify whether copy of
© ' " the -order dated 2.1.97 was served 4'.o'n the
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7 | | : List for consideration of admission on
‘SVQ 72 @ /W - o 5?/ 5.3.97. .
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' . By .
5¢3.97 Mr S.Ali, learned Sr «CeGaS.C form the
ﬂf/ : respondents. Requisites have not Been ng
submitted. Applicant is not present f}
/C/l 3 ?} today and in the earlier two occasions.;"%
YQ oyl ot , ‘Application is dismissed for non
EYAAS) s s fo prosecution. -
s /< Copy of this order may be sent
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< / , to the applicant.
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